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Armed Forces
(Special Powers)
Continuance Bill

Mr. Deputy-Speaker: The question
is:
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“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1965,
in respect of the following de-
mands entered in the second
column thereof—

Demands Nos. 1, 4 to 8, 10, 12 and
15.

The motion was adopted.

1422 hrs.

ARMED FORCES (SPECIAL POW-
ERS) CONTINUANCE BILL

The Minister of External Affairs
(Shri Swaranp Singh): 1 beg to
move:

“That the Bill to continue the
Armed Forces (Special Powers)
Regulation 1958 for a further period,
be taken into consideration.”

The Bill before the House seeks
to continue for a further period the
Armed Forces (Special Powers) Re-
gulation, 1858. The regulation was
promulgateq by the Fresident in
1858 in exercise of the powers con-
ferred by article 240 of the Constitu-
tion read with paragraph 16(2) of
the Sixth Schedule thereof. It confer-
red certain special powers on officers
of the armed forces to enable them to
aid effectively the civil power in those
areas of Kohima and Mokokchung
districts which were declared as dis-
turbed areas by the Governor by noti-
fication in the official Gazette. The
regulation was initially in force for a
period of one year. Since the distur-
bed conditiong in the areas of Kohima
and Mokokchung districts continued
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to prevail, the regulation was extend-
ed from year to year till 1963 by ap-
propriate regulations promulgated by
the President, After the formation of
the State of Nagaland on the 1st Sep-
tember, 1963, the 1958 :egulation
could be continued only by parlia-
mentary legislation and for this pur-
pose of continuance of the regulation
for a further perioq of one year from
the 5th April, 1964 the Armed Forces
(Special Powers) Continuance Act,
1864 was passed. The said period is
due to expire on the 4th April, 1965.
It is, therefore, necessary to extend
the regulation for a further period of
one year beyond that date.

I would like to assure the House
that it is not our intention to invest
members of the armed forces with
special powers for longer than is ne-
cegsary and that is why we are ex-
tending the regulation for a further
period of one year only. As this is a
piece of legislation which has been
accepted in principle and as the con-
ditions in Nagaland and the adjoining
areas are such and about which con-
cern has been expressed in the House
from time to time, I would appeal to
the House that this regulation may be
extended for one more year.

Sir, 1 move.

Mr. Deputy-Speaker: Motion mov-

ed:

“That the Bill to continue the
Armed Forces (Special Powers)
Regulation, 1958 for a further pe-
riod, be taken into consideration.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order, Mr.
Deputy-Speaker, if I heard the Mi-
nister of Parliamentary  Affairs
a right earlier in the day, when the
issue with regard to the priority of
the two Houses in respect of the
general discussion of the pgeneral
budget was raised by my hon. friends
Shri Daji and Shri Masani, the Minis-
ter of Parliamentary Affairs agreed to
the suggestion made on this side of
the House that this Bill would be
taken up after the discussion of the
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general budget was concluded. But
now we have been taken unawares.
This Bill has becn taken up without
fresh notice to us. It is rather unfair
to the House to be huslled ip five
minutes, because the nolicy in regard
to Nagaland, the peace talkg with re-
gard to Nagaland....

Shri Shinkre (Marmagoa): The
speech of the Minister is concluded.
(Interruption. ),

Shri Hari Vishnu Kamath: I hope
it would be hustled in five minutes.

Mr. Deputy-Speaker: The time, al-
lotted i3 one hour.

The Minister of Rehabilitation (Shret
Tyagi): It is an innocuous Bill.

Shri Hari Vishnu Kamath: It _nay
be innocuoug for you.

Mr. Deputy-Speaker: Urder, order.
I do not want it to be finshed in five
minutes! Shri Daji,

Shri Daji (Indore): Mr. Deputy-
Speaker, Sir, the hon. Minister said
that the principles of this Bill have
already been accepteg by the House
and the Govermment is coming for-
ward only for an extension of the
period of the regulation for another
period of one year and that it may
nt require any further debate. The
point, however, is that in this parti-
cular case, it is not a question of
grudging the powers given, but one
of raising the question whether, even
with these provisions which arm  the
Government with these powers, the
Government and the machinery at its
disposal have been able to fulfil the
purpose for which these regulations
were passed and given consent to by
this House.

The most important question is this.
We have given special powers to the
military. The regulations are enu-
merated—(a), (b), (¢), (d) and so
on—and comprise the powers which
are possibly required for the main-
tenance of law and order and for car-
rying out the work in the concerned
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areas. And yet, two things stand out
very glaringly. This very morning, we
had a Calling Attention Notice, where
in it was admitteqd that 1,500 Nagas
are recrossing from  Pakistan cfter
bringing arms. It is also admitted
that about 1,500, persons crossed from
this side and went into Pakistan, This
is what we have been hearing about
year after year. Almost every year,
one batch after another is crossing
and recrossing. I think it seems that
the Naga hostiles have opened a col-
lege, a military academy, across the
border in Pakistan. Every year, they
come in batches for training and after
graduating and getting the diplomas
or the honours degrees, ihey march
back! Each time we are told that be-
cause of the terrain we are unable to
prevent such things happening. We
certainly appreciate the difficult situa-
tion in Nagaland. Please understand
that we also have a liltle working
knowledge about the disticult terrawn.
But how is it that when 1,760 filtered
through in batches of two or three, we
are not able to apprehenq or arrest
or stop even one batch? We have not
yet heard about it. Of course, no
one expects the authorities to stop the
whole 1,500 hostiles. But have you
been able to apprehend even one
single batch of 'these traineas who
go seasonaly from Nagaland to Pakis-
tan, get themselves trained, get them-
selves armed and drilleq ang then
come back? It seems as if acros; the
whole border, the Naga hostiles are
enjoying immunity from apprehen-
sion, arrest or anything.

408s

An hon, Member: They have the

support of the people there.

Shri Daji: What is the military
doing? If the military, because of the
difficulty of the terrain, are unableto
holq the Naga hostiles, are they hold-
ing the loyal Nagas there? From tihe
stories that we hear, the posilion
seems to be this: only the military
personnel are posted there.  There
are so many complaints about harass-
ment of the villagers. It iz just like
Taising the idle devil. Once the devil
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is idle, it has got to do some work.
It seems that if they cannot prevent

the Naga hostiles from going across

into Pakistan, and if there are com-
plaints of harassment also, then how
can they fulfil the mision? They
have to justify their existence. The
question is, is the Government serious
about the whole question. This morn-
ing, a question wa: pointedly put to
the Minister, and the Minister very
diplomatically evaded a clear reply to
it. The question wag put: js it not
a fact that their agreement was
deliberately, purposefully kept beauti-
tully vague, and whether during the
peace talks ,these hostiles pould go
to Pakistan and cros; our borders?
That was a specific question.

Mr. Depuly-Speaker: Order, order.
He may continue the next day.

14-30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FiFTY-EIGHTH REPORT

Mr, Deputy-Speaker: Shri Muthiah.

Shri Muthiah (Tirunelveli): Sir, I
beg to move:
“That this House agrees with

the Fifty-eighth Report of the
Committee on Private Members'
Bills and Resglutions presented to
the House on the 10th March,
1965.”

Mr. Deputy-Speaker: The question

“That this House agrees with
the Fifty-eighth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 10th March,

1965."
The motion was adopted.



